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NHRC seeks ATR on rape
of minor girl in Kandhamal

NATIONAL HUMAN
RIGHTS COMMISSION

PNN & AGENCIES

Kendrapara, Dec 19: The Na-
tional Human Rights Commis-
sion (NHRC) has sought an Ac-
tion Taken Report (ATR) from
the District Magistrate (DM) and
the Superintendent of Police
(SP), of Kandhamal, on the rape
of a minor girl, September 1.

The NHRC Wednesday direct-
ed the DM and the SP of Kand-
hamal to submit the health sta-
tus report of the victim, the sta-
tus of the police investigation,
and compensation, if any, paid
to the aggrieved family.

The apex rights panel issued
directions while acting on the
complaint filed by rights activ-
ist Sagar Jena.

The petitioner alleged before
the commission that a minor
girl was subjected to rape Sep-
tember 1 in Kandhamal district
when she had gone to the mar-
ket to purchase some material
for her dress.

The accused, who is report-
edly a distant relative of the
victim, had dragged the victim
to nearby bushes where she was

subjected to rape,

The accused also threatened
to kill the victim if she report-
ed the matter to anyone. The
complainant has requested the
commission to intervene in the
matter.

Acting on the complaint, the
NHRC issued direction to the
DM and the SP, Kandhamal call-
ing for a report on the matter
within four weeks including the
health status of the victim, the
status of police investigation
and compensation if any paid
to the aggrieved family.

The top rights body said it
would be constrained to in-
voke coercive process u/s 13 of
the Protection of Human Rights
Act, 1993 calling for a personal
appearance of the authority
concerned for submission of
the report, in case the report
is not received within the
stipulated time.
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NHRC discusses welfare of elderly
with global experts

IANS
New Delhi, Dec 19

Suggestions on healthcare
and nutritional needs of the
elderly and their economic
security, social inclusion,
and quality of life from
experts from the WHO,
among others, dominated the
agenda at a seminar organ-
ised by the National Human
Rights Commission (NHRC)
onThursday.

Addressing the inaugural
session, NHRC, Secretary
General, Bharat Lal spoke
about the evolvingrole of old
age homes and the necessity
for change and improvement
in their functioning, a state
ment said.

Chairing the first themat-
ic session on the health and
nutrition needs of the elder-
ly, Dr V. K. Paul, Member
(Health), NITI Aayog, while
sharing the concerns on the
present and future challeng-

esrelated to the well-being of
the ageing population, com-
mended the NHRC, India for
its various initiatives in this
regard.

Amit Yadav, Secretary,
Ministry of Social Justice
and Empowerment, chaired
the second thematic session
on economic security, social
inclusion, and quality of life,

Several domain experts
and eminent people, represen-
tatives of NGOs, academia,
researchers, startups and
medical fraternity attended
the meet. After the speak-
ers in each session, an open
house was held todiscussthe
questions from the partici-
pants from various sectors
including the WHO, United
Nations Population Fund
(UNFPA) and Tata Trusts.

The seminar 'Ageing
in India: Actionable Solu-
tions - Drawing insights
from Global, Regional, and
National Best Practices’ was

organised by the NHRC, in
partnership with Sankala
Foundation, along with the
active participation of NITI
Aavog and Ministry of Social
Justice and Empowerment.

Earlier, NHRC, Secretary
General, Bharat Lal empha-
sised that the Commission
is working closely with
civil society organisations,
Special Rapporteurs and
Monitors and human rights
defenders to assess and advo-
cate for elderly rights.

He said that it is time to
work on an action-oriented
model including the best
practices for replication for
the overall welfare of the
elderly population in the
country. He urged for syner-
gv among all organisations
and said that an effort was
on to develop a platform to
provide elderly individuals
with opportunities toengage
and contribute to society,
meaningfully.
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SFSH & yfd TevEt &1 fewolt w fafia el = samar iy

https://www.dainiktribuneonline.com/news/gurugram/various-organizations-expressed-

anger-over-the-home-ministers-comment-on-ambedkar/

Published At: DECEMBER 19, 2024 10:14 AM (IST)
ARAI, 18 faHeR (3W)

&1, 1ITRIG 3fdSHR & Ufd TeHA Sifid =18 &1 Hidd fewult & A § fafis e 3 9d
S e Sus Wil & U dad Rig STadq &1 segerd & Juy 9ifa srfad &
9% P Y Ydbe fobdl IR TR g¥dIaRged U= APUld, TurHAT TP AFaiaedR
ST &1 fergesx Ut Sfais-id fewfor R A A & A hi|

S6® ®1 TaIa Hd gu Iuy IHfd & AENfud Td HaR e I-M IRT et &
U9 qae®R foRe! 9¢ Mdard A S/ i YRd a8 & J9eig Sfag™ d ugdl IR <% &
TeuA! Sfid XME GRT J1aT WTed 1. HIHRIG 3f6SHR & 11 WR 1 T8 UK T4 3Hdis-d
femult - 3@ g8 WRA T TAL.SESHR. SASHR. JdSH. HASHI.. SETHR..
JASHR..3ASH | I A 3R WA HI A al I SH1 deb W 7SI, TeHat &1
BIECH

AT |

YT YR SREUT Farsll Tuy IAfd & Iuredel aaR™ AR, IO Jfdar TgNHT &
T JAGR Rig JoRaATd, Jd SIoiUH d Yo GHT & Hos T, HeR ATHINIS U TRAT
fEeelt & TR g6+, YR JrETfoed URad- 99 & gER Rig Maard, Jos Iiifd & afaa
gORIATd WeTadl, Jd H-oR SIauTd Rig d IHas Mdard 3G 2 TgHa gRI 1 115 39 4%
feuqoft @ H&t el FA T el fob a1a1 Aed €. IRE siegax 3 dific & fagH,
fafera, TrTSTRIRE], Yo, SRRt SiR AFAIT TahdT, JHMT d THRYdl & fgds 3
7% R farfd Ifaem TuR 1R # Sifgia B

TR g ST ATed gRT Iad VAU B HGTYdd THT HRll § IR SHD! SRR Uit
T AET A 21 3T BH IS qaTee = A 3R Fger o § wad § Y 9191 I
SR YITd TY Uy (AT T B SIS IR BRI IR 5 |
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WIMFTHTE A 204 3R Hedew are-faare ufeaafRar o st gro!

https://www.5dariyanews.com/hindi/news/298954-Central-Industrial-Security-Force-
triumphs-at-29th-Inter-CAPF-Debate-Competition

Web Admin 5 Dariya News 75 f@o0il , 18 Dec 2024

FEg e Wel 90 (FSETHUG) 4 06 IR R AP aHaiuaR SmanT
(CATISMRA) & darae & T JRef 56 (THUw) gRT 3fed 31&d SHoil Had, A s,
T3 facelt & mford 204t ofar Fudiew are-faare wfaaifiar & sferaifa S < felT e
Siid! 8 | SITETHUB giie Uole Te gRamn & AR Srise i argt Rig 3 SHeR! 3d 8¢
g1 foh Uold g8 offd WIS Tau® gRT 39 UfAfSd el &1 10d] Yhd ofid § IR T8 T &
R Ua=i 3R sifga amdr &! Hi valRid sl 3|

gfaas SmfSId 819 arelt I8 Ufaifiar HiHaT & R IFaIeR gg) & IR & 3o I 3R
I &1 UeRid 1 & [T TH Agayul 39 & ©0 § S axal gl g o
THSHTS/UaNs Wgd PHR R HRRET HATST HIel oiRn A el W1 avf & Has: GO’y 3R
TRRT R U o, Sfafds Sielt Hmw @l & SiRRde wHise e Jsien iR siRice
HUSC URDHR AILRT = HHRT: GART SR TRRT I U |

IEH gar b it e Hudive srfd ReRATE, HTgut, WETaud, St
TIUYS, THUTH, 3RUTE 3R 3 H 3B = ufanfirar # T fem|
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TSR, HRd 3R Jhell BI3exH A ifa 3maT v Irfore =ama
Td PTG HATTT & TUNT | “URd § JSIaT: F~aa- arg
THTYT” fIug W Tafeadiy AR &1 smare foar

https://pib.gov.in/PressReleaselframePage.aspx?PRID=2086136

TSR, YRd & AgNIad, St WRd A1 2 X § ol 3Mame! & 95 Sl & g
Jarad w1l Gied HRATs-3HT Aled UR O fadT

IO SATETE! TR T 3T Sl [AwmRId H 3R WG a1 89 § Te AUS 3R Tdhidpd
AR R srda o1 snazadmdr IR Tl STt T

$T 3 Heayul GTal # gl o oY U US WG 3R UIN0] Udbel faahiad B,
T B /U &1 T 3R HrS §91 & forg ol 85 & I ARt & FHIEAT
TR, Gl o Fo1q 3iferep Tarey e et ol HieaTied bRl QMfdel 3

Posted On: 19 DEC 2024 3:38PM by PIB Delhi

PR AFATRISTR SRINT (TTTISRA), HRA A Yehell BIES Y b 1Y fireiep =18 faeeh #
Hifq M R IS O U HfABIRAT HATer™, HRd R o1 Afehg Hrfiert & Try
“YRA H JGIaRIT: HRATS I FHIYM - dfYep, &1 IR AP Farad vursfl § Sidaef® ura
AT [T IR UH T TS 61 SIS T | TST 6T THIH ol 3! W@ G@HTd
IR Uivor et STeval 3R 3! i R, AT FHIGTRIAT SR Siia S ol &

IR H P Heaqul gaimal & 1 g

IGITe U &1 Falfd HRd g THUISARE!, YR & Hefad St 4Rd e o JGI8@l ol
U YABT 3R 3% HTHBIS! H IGard 3R JUR BT aRAHdl & IR & a1 Bl 314
39 910 WR SR a1 for smanT Aries Tt IaHi, fadiv ufddes! Sik FRmiearst 3R
AHATRIGR I&D! & W1 FAHR HTH FHR QT 8 AT Gl &b BRI B adbTad DI off T |
Igi- el foh <=1 o qF SHTETE! & THY HedTul & o) Jarad guTel afed U fohar-3=+qa
HSE R HTH B BT AT T 11 g | I5i- Gt Tl & o9 dreia o1 3mig fhan 38
Tg ot a1 for Sorf cufaaal & warel & I U ¥ ge 3R AEH $ & 3awR USH
FRA & o8 U 19 fAdmRid o &1 T fBar S RET 5|

THTRSTS =T Td S{STRAT HATag &1 gad afad et Al & 4db1e 3 4Rd d gaf 3R
g Bt SMTETET o Siia &1 I[uradl H YUR dF & 359 ¥ [afie IRBHRT arorrait 3R Hifaal
& IR ¥ fTR ¥ a3 A-Uar 3R aks AFR®T & HRULUINT 3R HedTul
AT, 2007, 3 I SYEH TSHT & UG TR 1} TebT=1 ST |
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IS AHG HBR STANT & HYad Ffera it T FHR FH 7 YRd H g7 ARRD! & qrel
SURYT Hf3 THEITSHl TR UHTR STell YT il b1 agHIe & T AP 7 SHfdR
S{TINT GRT b1 S XE1 Ugell o SR H &

el BI3STH o [l Tdl f. 3TUT SrIydTet = YAyl &1 WHTd dvd g &al fdh
YR Tl USRS ATETd! &1 f[Rarsi &1 9w #= @1 g1 39foe 39 folu e s
TGUTH dF DI dbTd IS 3| I8 39 §1d R SR a1 fh 39 Tl W= a4 ¥
31T fapTer SR AT HedTul Gl & fod Heayui SraeR e 9ahd ¢ |

O ! TR 3R U9 Jaeht saadmdrsii IR Ugd [asrTd 93 &1 S{eerdl Hd gy —ifa
3TN & GH (W) 81, A1, Ul 7 I SHTEIGT & Hearu] ¥ HafId Iad 3R Hias Bt
A R fofdl ogad HRd gU 39 Ie H TIUESRT, HRd &1 fafis ugal & IRIe-1 3t
IS O 3R HfISGIRGT Ty & Gfag of offa areg 7 onfie JqRe, ammfors
JUIARRGT 3R Sfad & TUrax TR g ISR T S el &1 39 96b H B3 Siad
foRTet 3 ufafafer e 8T vl 9 H gadiell & HINUr & 91, S=YUFsh, JUUHUY
3fR TTeT e oI WTeH! Aied fafia &= o Uil o waral IR 7 &= & o U ga
BECIEINISERCR R

YE H SR PO THE G 51 IR -

i.) T o oY Ueh MU AT 3R UINuT oot fadmRid &,

ii.) IoI1 ATl B HTIIDHAT3 B! T B o (o8 fa=y Jard iord =,

iii.) TR 3R URGR-3MYTRT SWHT Ugd ! ggral &l

iv.) I B GEHTA & foTE TS[eT RBRT Aro1af SR ATSHl Pl ASTgd He;

v.) I 31 TOUTA B fFmrd ok Rers 9 & fou ot 8 & a1y Igert &
UTETY TR,

vi.) I o foTq 31feres TaTRy &A1 dars &1 UidTfed &R

vii.) ST @1 GEHTA o T H YR & DIV B g a1 o (o1T gHa1 ot qaray gursi
@?ﬂ@:ﬂ;

viii.) TR YT &R H Tob ATUh 3R Teb Il UTR TR Feifdhedtt &3 fep Ryt e,
ix.) TS & oI SMTETE Pt TIRHT, 3w WA 3R WadT & i HAfTaRT gAfda &=,
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x.) A& AT o o ol SHTETE] TR Th {THT Sea™ IGHT;

xi.) GO & SIIBRI B AT B & o TRUTIH18T Aled RITT FHrl & Jrd-ary
Tasi-d 3R Aol G fgdURe! ! UFfiaR] $t oS dar;

xii.) T8 G BT o Gl 1 SHATATS! Bl ST HATS & oT8 Iferd ST o 1 JAT oy |

gt & =nfia 2: ST g+t $UR, Tgad ufud, W Ud IRaR seamr darad; o e
i1, gd Gfd, W Td URER Seurul Harerd; ST, &, He MuTd, GegdR, A WA
TUTE 1A $hg; 8. GO arear MiheR SR U, Yifde  fafean iR gHaN
faumT, T, 8 focel; I, 0 §F, R, ST, MR (S1.) FAIER SFHMT, oie Uel
fayfaame, viara; S, a9 TR, Id FaRe, Sifad YR 3Mgde I, o g-iex ard
TERMI, YA YR aRy AR d9; 4t gHtd R, sifafvad Qe dfera, gmmfores =
fQurT, e g AT o, A e, Imifore = faum, affrerg; gt sot
fayr, IRy eI, fae= Harery; g4t SIguHT T, geus Sisar; g4 ufa=n gl Henedl, g
fdeT; o TRy $HR, TRITTS, B UT; FF =AY w1, T5-9RIUH, 90 Teexdl HaR, ST,
SIYT 47d, YRITTD, SHEOWS, it &, 1Y Y, AMG Uld¥d MHIR, Uik s BISS¥H
3T Efean, gt 3mar Sud, Ufsiier sod WRITeRe, Bect TR afded, Sseguaai afémr gd
TiRmn & SR ST, TRt agdal, Wisell, ged] TiorT Sfear nfe|

Ig 93 18 SR 2024 B AN AP G Bt Wiarsry of, Foras gont & Fe 3
arett fafts genfadl R == &1 T3 At T8 Tat 39 gl &1 JETE oM IR digd o
TSR, HRA A fRauR®! & Iy B Har § orad g 3R Is9 T &t fafv
TR 3R b A IRBRY TG, TR TRBRY TS, AFAIUBR &b 3R Ml M
gl
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At WHR Y4 CJI I5gs B ¢ Jobal § Ug 981 3M8H Ue, Sifaw gav
SUE ]G]

https://www.jansatta.com/national/modi-government-can-give-this-important-post-nhrc-
chief-to-supreme-court-former-cji-chandrachud-final-approval-is-yet-to-be-
qiven/3738854/

Modi Government: UUTHAT = HIl i 3feHardl ol GiHfd 4 gUdR Pl TIEQPJ
AFAIIBR 3TN (NHRC )& 3FT (A% BT 99— &3 & A 96 DIl 5T HeaYul
Yo H g wA T g, dieauT | Aar ufauer g meR ok IsawyT # Aar ufaue
AfcTol- e TMHd U

Written by <ol SWHEdited by Vivek AwasthiTg feeiiUpdated:December 19, 2024 16:01
IST

Modi Government: Wﬁ%@@ﬁ&ﬁmwﬁﬁﬁwwm
SITART (NHRC) BT SET& 1 Thcll ¢ | TUTFHAT A5 HIGH DT {eaear el Arifd = gHaR &
ST AFAIIBR START (NHRC ) & 3T SEI&l BT 9 P b [T 93 B1| 39 Hgayul
9% H T8 U Ifd WG, AeaHT T AT ufauer Iga el ofR IsaaHn § Aar ufauer
AfcaeeH W e A1 gaifes, Hifsar Rad 3 T & gara @ Wk & § & afvfa o
M fauer & Tewdl 7 srege 3R U Yo & il WMBR $I T¥E W g SIdTg
B I HI & Jd SIS SIRey 310 FHR A8 & 1 A B U HRABI IR HRA & &8 I
TUISRET 3{eef o1 Ug Rad g1 99 ¥ TSR ew faorar YR gart &1 sriaes

e fFgad ferar T g |

ggl &1 & aTel! a1d I8 i g fob yRd & yd Hiotemg a1 Qi &1 & Ja1f-gd oIS &1 9a4
Al 1 RIeTR IR Ayufa gR1 THT=sR siegel & U H g foar o evdl & | il A
g Ht g fos faueh gewg Seg g 3T Srsdid UF A0 Yahd ©, Wi 3761 8@ H g
e 07 & SR & S ¥ SPR o (61| T & AR 39 day T TG Sfeg g1 ORI
CREAREIif

T8 H TIUSRE! & E & e o7 9} WR siedhdl @lls ST &1 8, 34 81 &l § aTHda
BT YRA & o It SaTs dads &1 A1 f fd 8| I5IS 8 R &I Jan-ga gu A
Y U8W HRA & Jd Y ITefiel Taud & 3R ol I H TIUESRt & e
EIP I
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TSR & qd sremeft &) =i

HRA & P grnei=i (fiorers), fOeia TTUasiRIt & 3fegel &1 Ug SHTET, IH <arafd
T YT 12 AR 1993 ¥ 24 FAER 1996 TWH; YT THIA ddbcactdl 26 TdaR 1996 H
24 STCER 1999 dP; T SILT GHT 4 TdaR 1999 ¥ 17 ST 2003 TH; ATTHf TTH
3{TG 17 THRERT 2003 I 31 3FCER 2006 TP; [ TH oS a1 2 U 2007 ¥ 31 TS 2009
;< doil STAHWH 7 7 2010 ¥ 11 TS 2015 d%; AHE[ T9.0d. 1 29 BRax],
2016 9 2 faHaR, 2020 T SR AHfT 30T YT 1 9, 2021 9 1 54, 2024 TH |
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Holems dsgs @ g8 oreW Rl W Wil WReR, @
dUR...3ifdH 48R &1 SauR!

https://navbharatlive.com/india/modi-government-will-hand-over-responsibility-of-nhrc-
chairman-to-cji-chandrachud-1075055.html

YRd & 4 G&7 AR Sy Sl dads &l Ald! WHR Th g fSTHeRT ¢ aret
21 T & garfee fid Hd Uh 9% A 39 AR 91 &1 715 & | Hel S 8T ¢ & fauer 7 39
TR 3rgHfd off ST B

Updated On: Dec 19, 2024 | 06:30 PM

73 foeeth: A1 WHR YA S & gd o1 i Siars dadg &l AP AHANIBR
STANT BT 3feaef FRIad R Tobdl ¢ | TUFHAT A8G WG B L&l aralt Jifd = td &
I §YAR D AT AFANIBR ST & ST LA DT T B & oY 93 it B1 ot
T a1g U eedhdl TS off gl & |

JYAR DI g3 39 35H 96 U 1[5 Tl 31fia <15, Meayn # fauer & A1 ga ek 3R
Ul B fauer & Ad1 9 SN e Afcado wet Wt =mfd gul gTaife, difsan
fOeT & i & a1 ¥ Sarn T g f gihfa | i fauel wewt A sremer iR th
Tl & ol TRHR F T8 ¥ 3GgHI oS o

19§ Tt g U

T DI & Jd ool ReT 3101 HAR H81 & 1 T DI 30T HRAGEA T B & 916 I
TSR & e8] T Ug Wel gl a9 I TIUISRE! &1 Yo faoran YR T &l
HAde® ey ged foar a1 €1 g8t g8 Wt eaF < 9Tl 91 § 6 9 afifa &t
R IR IFUfd R YRd & Bt gd Foiemrs a1 @i 31K & Jaigd o &l
IR &1 Sremef Fgad oo o w81

T A gg t I o fauelt Taw Sieg g1 S/UHT gl U Wi Uahd &, e fhagd
3IBi- 9% | T T Hhad & SR & Sl I SAHR o el T & gafasd 9 gy §
oG Bl SHTIRGEHT ORI &R & SIaeft|

TP AHATEBR ST & THE & oy S i IR 3eehel oTTg o W61 &, S7H g1 gl #
JaTgd §U URd & GBI RS Siars dagg &1 A4 off e g1 a1 ¢ & ds<s 8
49 &I YaIHgd U 91 T Ued YRd & Ud T TR TOUd &7 iR doll
SIAG U Hf TSR & U@ | I & |
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Bengaluru real estate: Can homebuyers approach Human Rights
Commission if the builder delays in handing over the flat?

https://www.msn.com/en-in/news/India/bengaluru-real-estate-can-homebuyers-
approach-human-rights-commission-if-the-builder-delays-in-handing-over-the-flat/ar-
AA1w8njS?ocid=finance-verthp-feeds

Story by Souptik Datta « 22h < 3 min read

Distressed over the delay in getting possession of his apartment and the compensation
ordered by RERA, a homebuyer in Bengaluru has now approached the National Human
Rights Commission.

The NHRC, in turn, wrote to the Karnataka State Human Rights Commission (KHRC),
which has now written to the Karnataka RERA secretary and the deputy commissioner
of the revenue department to take action and submit a report on the action taken to help
the buyer, documents accessed by HT.com show.

“The delay is not just a breach of trust but also a violation of our fundamental right to a
dignified life,” the buyer said in his complaint.

Sudhakar Lakshmanaraja has been waiting for five years for his apartment in north
Bengaluru to be delivered. The project was to be handed over by 2019.

"Despite multiple KRERA orders addressed to the deputy commissioner (revenue
department) to recover the penalty from the builder, the builder has not paid us
anything. Nothing has been resolved. As a last resort, | have approached the National
Human Rights Commission and am waiting for justice," Lakshmanaraja was quoted as
saying.

Submit report by January 9: KHRC

KHRC has written to the deputy commissioner of the revenue department that despite
Lakshmanaraja's complaint to KRERA to recover the funds for the delayed apartment,
the district collector's office is not following the orders of Karnataka RERA for the last
two years.

“Take appropriate action and submit a report by January 9, 2024,” the notice sent on
December 4 said.

This is what legal experts have to say

Legal experts say when a project is delayed in the state, the homebuyers can file a
complaint at KRERA to recover their money. On its order, the state's revenue
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department will recover the amount, in the form of land arrears, from the respective
developers.

In some cases, homebuyers have already invested over 80% of their savings to buy
homes. "With multiple KRERA orders left to be fully executed and slow recovery at the
revenue department, the homebuyers have started approaching the Commission as a
last resort," Advocate Reynold D'souza said.

"After KRERA issues the recovery order, the deputy commissioner’s office (revenue
dept) will notify the builder and recover the money. It is collected as revenue from land
arrears. However, a slow recovery has left the homebuyers with no choice," Vittal BR,
an advocate at the High Court of Karnataka, said.

According to a KRERA document dated August 2024, the Karnataka developers owe
homebuyers more than ¥486 crore in refunds for delayed apartment delivery.

Can buyers file a complaint with the Human Rights Commission if their homes are
delayed?

Legal experts said that after receiving a complaint, the Commission sends a notice to
the respective government bodies to submit compliance reports.

"In this case, the Commission will send notice to the Karnataka RERA and the deputy
commissioner (revenue department) to file their compliance reports within a certain
period of time. This can be done to protect the homebuyers' right to life as they have
invested significant funds and savings to purchase their dream homes," D'souza added.

Legal experts say that while homebuyers can approach the Human Rights Commission
for justice, it will ultimately turn into a civil case requiring the intervention of state
government departments like KRERA to provide relief. However, this can be done to put
further pressure on state government departments to carry out the outstanding orders
and implement the reliefs, they said.

"A person can file their complaints at multiple forums available, for example, RERA,
national consumer forum, national tribunals or even the High Courts given that their
request for reliefs are different for each case," D'souza.
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Bengaluru real estate: Can homebuyers approach Human Rights
Commission if the builder delays in handing over the flat?

https://www.hindustantimes.com/real-estate/bengaluru-real-estate-can-homebuyers-
approach-human-rights-commission-if-the-builder-delays-in-handing-over-the-flat-
101734533052835.html

BySouptik Datta Dec 19, 2024 09:37 AM IST

A Bengaluru buyer has approached the Human Rights Commission for relief after the
builder delayed in handing over the flat despite several KRERA orders

Distressed over the delay in getting possession of his apartment and the compensation
ordered by RERA, a homebuyer in Bengaluru has now approached the National Human
Rights Commission.

The NHRC, in turn, wrote to the Karnataka State Human Rights Commission (KHRC),
which has now written to the Karnataka RERA secretary and the deputy commissioner
of the revenue department to take action and submit a report on the action taken to help
the buyer, documents accessed by HT.com show.

“The delay is not just a breach of trust but also a violation of our fundamental right to a
dignified life,” the buyer said in his complaint. Sudhakar Lakshmanaraja has been
waiting for five years for his apartment in north Bengaluru to be delivered. The project
was to be handed over by 2019.

"Despite multiple KRERA orders addressed to the deputy commissioner (revenue
department) to recover the penalty from the builder, the builder has not paid us
anything. Nothing has been resolved. As a last resort, | have approached the National
Human Rights Commission and am waiting for justice," Lakshmanaraja was quoted as
saying.

Submit report by January 9: KHRC

KHRC has written to the deputy commissioner of the revenue department that despite
Lakshmanaraja's complaint to KRERA to recover the funds for the delayed apartment,
the district collector's office is not following the orders of Karnataka RERA for the last
two years.

“Take appropriate action and submit a report by January 9, 2024,” the notice sent on
December 4 said.

This is what legal experts have to say
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Legal experts say when a project is delayed in the state, the homebuyers can file a
complaint at KRERA to recover their money. On its order, the state's revenue
department will recover the amount, in the form of land arrears, from the respective
developers.

In some cases, homebuyers have already invested over 80% of their savings to buy
homes. "With multiple KRERA orders left to be fully executed and slow recovery at the
revenue department, the homebuyers have started approaching the Commission as a
last resort," Advocate Reynold D'souza said.

"After KRERA issues the recovery order, the deputy commissioner’s office (revenue
dept) will notify the builder and recover the money. It is collected as revenue from land
arrears. However, a slow recovery has left the homebuyers with no choice," Vittal BR,
an advocate at the High Court of Karnataka, said.

According to a KRERA document dated August 2024, the Karnataka developers owe
homebuyers more than ¥486 crore in refunds for delayed apartment delivery.

Can buyers file a complaint with the Human Rights Commission if their homes are
delayed?

Legal experts said that after receiving a complaint, the Commission sends a notice to
the respective government bodies to submit compliance reports.

"In this case, the Commission will send notice to the Karnataka RERA and the deputy
commissioner (revenue department) to file their compliance reports within a certain
period of time. This can be done to protect the homebuyers' right to life as they have
invested significant funds and savings to purchase their dream homes," D'souza added.

Legal experts say that while homebuyers can approach the Human Rights Commission
for justice, it will ultimately turn into a civil case requiring the intervention of state
government departments like KRERA to provide relief. However, this can be done to put
further pressure on state government departments to carry out the outstanding orders
and implement the reliefs, they said.

"A person can file their complaints at multiple forums available, for example, RERA,
national consumer forum, national tribunals or even the High Courts given that their
request for reliefs are different for each case," D'souza.
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NHRC discusses welfare of elderly with global experts

https://www.daijiworld.com/index.php/news/newsDisplay?newsID=1255003

Thu, Dec 19 2024 08:46:18 PM

New Delhi, Dec 19 (IANS): Suggestions on healthcare and nutritional needs of the
elderly and their economic security, social inclusion, and quality of life from experts from
the WHO, among others, dominated the agenda at a seminar organised by the National
Human Rights Commission (NHRC) on Thursday.

Addressing the inaugural session, NHRC, Secretary General, Bharat Lal spoke about
the evolving role of old age homes and the necessity for change and improvement in
their functioning, a statement said.

Chairing the first thematic session on the health and nutrition needs of the elderly, Dr V.
K. Paul, Member (Health), NITI Aayog, while sharing the concerns on the present and
future challenges related to the well-being of the ageing population, commended the
NHRC, India for its various initiatives in this regard.

Amit Yadav, Secretary, Ministry of Social Justice and Empowerment, chaired the
second thematic session on economic security, social inclusion, and quality of life.

Several domain experts and eminent people, representatives of NGOs, academia,
researchers, startups and medical fraternity attended the meet. After the speakers in
each session, an open house was held to discuss the questions from the participants
from various sectors including the WHO, United Nations Population Fund (UNFPA) and
Tata Trusts.

The seminar ‘Ageing in India: Actionable Solutions - Drawing insights from Global,
Regional, and National Best Practices’ was organised by the NHRC, in partnership with
Sankala Foundation, along with the active participation of NITI Aayog and Ministry of
Social Justice and Empowerment.

Earlier, NHRC, Secretary General, Bharat Lal emphasised that the Commission is
working closely with civil society organisations, Special Rapporteurs and Monitors and
human rights defenders to assess and advocate for elderly rights.

He said that it is time to work on an action-oriented model including the best practices
for replication for the overall welfare of the elderly population in the country.

He urged for synergy among all organisations and said that an effort was on to develop
a platform to provide elderly individuals with opportunities to engage and contribute to
society, meaningfully.
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NHRC, India & Sankala Foundation Organises A Day-Long Seminar
On Ageing In India.

https://www.tripurastarnews.com/nhrc-india-sankala-foundation-organises-a-day-long-
seminar-on-ageing-in-india/

December 19, 2024 4 min read

New Delhi, Delhi, 19th of December, 2024 : The National Human Rights Commission
(NHRC), India in partnership with Sankala Foundation organised a day-long seminar on
Ageing in India: Actionable Solutions- Drawing insights from Global, Regional, and
National Best Practices along with the active participation of NITI Aayog and Ministry of
Social Justice & Empowerment, Government of India, in New Delhi. The seminar
concluded with several important suggestions regarding the healthcare and nutrition
needs of the elderly and their economic security, social inclusion, and quality of life.

Addressing the inaugural session, NHRC, India Secretary General, Shri Bharat Lal
spoke about the evolving role of old age homes and the necessity for change and
improvement in their functioning. He emphasised that the Commission is working
closely with civil society organisations, Special Rapporteurs and Monitors and human
rights defenders to assess and advocate for elderly rights. He said that it is time to work
on an action-oriented model including the best practices for replication for the overall
welfare of the elderly population in the country. He urged for synergy among all
organisations. He also said that an effort is on to develop a platform to provide elderly
individuals with opportunities to engage and contribute to society, meaningfully.

Ms. Monali P. Dhakate, Joint Secretary, Ministry of Social Justice & Empowerment,
elaborated on various government schemes and policies aimed at improving the quality
of life of older persons and the ageing population in India. She also highlighted the
provisions of the Maintenance and Welfare of Parents and Senior Citizens Act, 2007,
Atal Vayo Abhyuday Yojana (AVYAY), to name a few.

Shri Devendra Kumar Nim, Joint Secretary, NHRC, India highlighted the pressing
issues elderly citizens face today and spoke about the ongoing initiatives by the
National Human Rights Commission for elderly care.

Dr. Abha Jaiswal, Visiting Fellow, Sankala Foundation welcoming the participants said
that India may be facing the concerns of a growing ageing population and therefore
there is an urgent need for a comprehensive care mechanism for them. She
underscored how addressing these needs could present significant opportunities for
both economic growth and societal well-being.
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Chairing the first thematic session on the health and nutrition needs of the elderly, Dr. V.
K. Paul, Member (Health), NITI Aayog, while sharing the concerns on the present and
future challenges related to the well-being of the ageing population, commended the
NHRC, India for its various initiatives in this regard. Shri Amit Yadav, Secretary, Ministry
of Social Justice & Empowerment, chaired the second thematic session on economic
security, social inclusion, and quality of life. Several domain experts and eminent
people, representatives of NGOs, academia, researchers, starts up and medical
fraternity attended the meet. After the speakers in each session, an open house was
held to discuss the questions from the participants from various sectors including the
organisations like WHO, UNFPA and TATA Trusts.

Some of the suggestions were as follows:

i.) Develop a comprehensive health and nutrition package for the elderly;
ii.) Create specialized services to address the needs of elderly women;
iii.) Promote home- and family-based care initiatives;

iv.) Strengthen existing government schemes and models for elderly care;

v.) Explore partnerships with the private sector to make elderly care affordable and
sustainable;

vi.) Encourage greater health insurance coverage for the elderly;

vii.) Learn from global best practices to firm up India’s approach to dealing with elderly
care;

viii.) Develop a comprehensive and integrated family medicine vertical in the healthcare
sector,;

ix.) Ensure participation of the elderly population in the society with dignity, good health,
and independence;

X.) Have a segregated database on the elderly population for targeted intervention;

xi.) Explore the scope for involvement of local bodies, including municipalities, as well
as both public and private stakeholders in ensuring the rights of the elderly;

xii.) Make sure that the voices of the elderly are heard with due attention for their well-
being.

The participants included Dr. Manashvi Kumar, Joint Secretary, Ministry of Health &
Family Welfare; Shri C. K. Mishra, Former Secretary, Ministry of Health & Family
Welfare; Dr. K. Madan Gopal, Advisor, National Health Systems Resource Centre; Dr.
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Sanjay Wadhwa, Professor and Head, Department of Physical Medicine and
Rehabilitation, AIIMS, New Delhi; Prof. Rama Baru, Professor, JNU; Prof (Dr.) Manohar
Agnani, Azim Premji University, Bhopal; Dr. Tanuja Nesari, Former Director, All India
Institute of Ayurveda; Shri Manohar Lal Baharani, All India Senior Citizen Forum; Shri
Puneet Kumar, Additional Chief Secretary, Social Justice Department, Kerala; Ms. Uma
Devi, Joint Director, Social Justice Department, Tamil Nadu; Ms. Kajari Biswas, Senior
Director, Ministry of External Affairs; Ms. Anupama Dutta, Helpage India; Ms. Pavithra
Reddy, COO, Vayah Vikas; Shri Piyush Kumar, Founder, Khyaal App; Shri Asheesh
Gupta, Co-founder, Samarth Elderly care, and Dr. G.P. Bhagat, Founder, SHEOWS,
Shri K. Srinath Reddy, Honorary Distinguished Professor, Public Health Foundation of
India, Ms. Amrita Kansal, Public Health Specialist, Healthy Ageing Vertical, WHO South
East Asia Region and Dr. Manjari Chaturvedi, CEO, Healthy Aging India, among others.

This meet was the follow up to the national conference held on 18th October 2024
wherein various challenges faced by elderly were discussed. This discussion was
focused on finding out solutions to these challenges. NHRC, India works with various
stakeholders including various governments, both centre and states and their parastatal
organisations, NGOs, human rights defenders and researchers.
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NHRC and Sankala Foundation Address Elderly Care Needs in India:
Insights and Actionable Solutions

https://www.devdiscourse.com/article/law-order/3200665-nhrc-and-sankala-foundation-
address-elderly-care-needs-in-india-insights-and-actionable-solutions

Seminar Highlights Best Practices and Recommendations for Improving Elderly
Welfare, Health, and Inclusion.

Devdiscourse News Desk | New Delhi | Updated: 19-12-2024 22:44 IST | Created: 19-
12-2024 22:44 |ST

The National Human Rights Commission (NHRC) of India, in collaboration with Sankala
Foundation, hosted a day-long seminar titled "Ageing in India: Actionable Solutions—
Drawing Insights from Global, Regional, and National Best Practices". The seminar,
held in New Delhi, brought together key stakeholders, including NITI Aayog, the Ministry
of Social Justice and Empowerment, and various organizations, to address the pressing
challenges faced by India’s ageing population and propose actionable solutions.

The seminar focused on improving the healthcare, nutrition, economic security, and
social inclusion of elderly citizens in India. Secretary General of NHRC, Shri Bharat Lal,
emphasized the need for evolving and improving old-age home models, advocating for
synergy among organizations and a platform to enable meaningful societal engagement
for elderly individuals.

Keynote addresses by Ms. Monali P. Dhakate, Joint Secretary of the Ministry of Social
Justice and Empowerment, and Shri Devendra Kumar Nim, Joint Secretary of NHRC,
highlighted government schemes, such as the Maintenance and Welfare of Parents and
Senior Citizens Act, 2007, and Atal Vayo Abhyuday Yojana (AVYAY), as well as
NHRC's initiatives to improve elderly care.

Expert Insights and Discussions

Dr. Abha Jaiswal of Sankala Foundation opened the seminar by noting the urgency of
addressing the needs of a growing ageing population. Dr. V. K. Paul, Member (Health)
of NITI Aayog, chaired a thematic session on elderly health and nutrition, while Shri
Amit Yadav, Secretary of the Ministry of Social Justice and Empowerment, led
discussions on economic security and quality of life.

Prominent experts from organizations like WHO, UNFPA, TATA Trusts, AIIMS, JNU,
and Azim Premiji University contributed valuable insights during thematic sessions and
open-house discussions.
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Recommendations for Elderly Welfare
The seminar concluded with several actionable suggestions, including:

Health and Nutrition: Developing comprehensive packages for elderly health and
nutrition and specialized services for elderly women.

Care Models: Promoting home- and family-based care while strengthening existing
government schemes.

Partnerships: Exploring collaborations with private sector entities to ensure affordable
and sustainable elderly care.

Insurance and Inclusivity: Expanding health insurance coverage and encouraging
elderly participation in society with dignity and independence.

Data and Local Engagement: Creating a segregated database for targeted interventions
and involving local bodies in elderly care initiatives.

Voices of the Elderly: Ensuring that the elderly’s concerns and suggestions are
prioritized.

Expanding NHRC’s Vision for Elderly Rights

The event also served as a follow-up to the National Conference on Ageing held in
October 2024, which had focused on identifying challenges faced by the elderly. The
NHRC is committed to driving actionable solutions in partnership with central and state
governments, NGOs, human rights defenders, and researchers.

Strengthening Future Collaborations

Participants emphasized learning from global best practices and fostering partnerships
with public and private stakeholders to ensure the welfare of India’s ageing population.
Experts like Shri K. Srinath Reddy from the Public Health Foundation of India and Ms.
Amrita Kansal from WHO underscored the importance of innovation and community-
based solutions for healthy ageing.

This seminar marked a significant step in creating a roadmap for elderly care in India,
reaffirming NHRC’s dedication to promoting human rights and well-being for all age
groups.
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Ex-CJl Chandrachud's Appointment To New Role Faces Objection:
Reports

https://www.pratidintime.com/top-stories/ex-cji-chandrachuds-appointment-to-new-role-
faces-objection-reports-8531840

The decision to fill this position lies with a four-member selection committee comprising
Prime Minister Modi, Home Minister Shah, Leader of Opposition in the Lok Sabha Rahul
Gandhi, and Leader of Opposition in the Rajya Sabha Mallikarjun Kharge.

Pratidin Time 19 Dec 2024 22:23 IST

The government’s proposal to appoint recently retired Chief Justice of IndiaD Y
Chandrachud as the Chairman of the National Human Rights Commission (NHRC) has
encountered strong resistance from key opposition leaders. Chandrachud retired last
November, and Prime Minister Narendra Modi and Union Home Minister Amit Shah are
reportedly keen to assign him the NHRC role.

The NHRC chairmanship has been vacant since July 1, following the retirement of
former Chairman Arun Mishra. The decision to fill this position lies with a four-member
selection committee comprising Prime Minister Modi, Home Minister Shah, Leader of
Opposition in the Lok Sabha Rahul Gandhi, and Leader of Opposition in the Rajya
Sabha Mallikarjun Kharge.

During a recent meeting of the committee, both Gandhi and Kharge objected to the
proposal of appointing Chandrachud to the NHRC. They are expected to submit a
detailed report to the committee chair, outlining their reasons for opposing the
appointment.

Sources suggest the opposition leaders raised concerns over Chandrachud’s
impartiality during his tenure as Chief Justice of India. Allegations of a close relationship
between Chandrachud and the Prime Minister have also added to the controversy. A
widely circulated photograph showing Chandrachud attending a Ganesh Puja at his
residence, which was also attended by Prime Minister Modi, has fueled further
skepticism among opposition leaders and civil society groups.

Notably, the NHRC chairmanship has historically been held by former Chief Justices of
the Supreme Court, including KG Balakrishnan and HL Dattu. Despite this precedent,
opposition leaders argue that appointing Chandrachud could undermine public
confidence in the commission's impartiality.
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The government remains committed to filling the vacancy at the NHRC, but the
objections from the opposition leaders indicate a challenging path ahead for consensus.



